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Indian Statistical Servioce

561. Shrimati Akkamma Devi: Will
the Minister of Home Affairs be
pleased to state:

~(a) the number of departmental
candidates sponsored by his Ministry
for selection and appointment to var-
ious grades of Indian Statistical S:r-
viee;

(b) the number of persons selected
for appointment to various grades at
its" initial constitution as on the 3lst
December, 1964;

(c) the number of persons, if any,
Jeft out; and

(d) the criterion followed in assess-
ing the suitability of a departmental
candidate for inclusion in the service
at the time of initial constitution?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) 182 departmental candidates were
sponsored for selection for appoint-

ment to the various grades of the
Indian Statistical Service.
(b) The Selection Committee, con-

stituted by the Union Public Service
Commission, selected 176 departmental
candidates for appointment to various
grades at the initial constitution of the
Service.

(c) 6 departmental candidates were
left out.

(d) Acr the selections were made by
the ‘Selection Committee, constituted
by the Union Public Service Commis-
sion, the criteria for selection follow-
ed by the Committee are not known
16 this Ministry.

Complaints against Government
Employees

562. Shrimati Savitrl Nigam: Will
the Minister of Home Affairs be

pleased to state:

(a) the number of complaints re-
ceived by the Chief Welfare Officer,
Government of India, New Delhi
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against Government employees during
the past six months relating to (i)
misconduct, (ii) misuse of official
position and (iii) domestic quarrel;

(b) the number out of them which
have been processed and the number
where no action was considered
necessary and on what grounds;

(¢) whether the complainant is ap-
prised of the action taken on g com-
plaint; and

(d) if so, at what stage?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) The Chiet Welfare Officer is not
responsible for dealing with the cases
of misconduct or misuse of official
position on the part of Government
employees. Five complaints of do-
mestic quarrel were received by him
during the past six months.

(b) All the five complaints have

been processed.

(¢) and (d). The complainant is
apprised of the action as soon as a de-
cision is taken in the matter.

Cases in Delhi Courts

568 f Shri Bhagwat Jha Asad:
"\ Shri Yashpal Singh:
Will the Minister of Home Affaire
be pleased to state:

(a) whether cases in some of_ the
Delhi Courts are piling up for judge-
ments;

(b) whether even in cases where

defaulters pleaded their zuilt' months
ago, judgments are kept pending; and

(c) it so, the reasons therefor?

The uty Minister in the Ministry
of I!on?:p Affairs (Shri L. N. Mishra):
(a) No, Sir.

(b) and (c), There is only one'cau
in whioh judgement could be deliver-
ed even though the accused had con-
fessed his guilt, because the accused





